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Central Ad minietrative Trfrunal

Principal Bench, Ilew Delhi

R.A.IIo.2 39 / 2OO4 in O.A.No.2945/ 2OO3

Thursday, this the 24't' day of lularch 2005

Hoarble Shri S. K. f,nik, Itember (A)

Vijeadra Srngh Gusain.
3/ o Attar Sisgh Gusaifl
R/o Village Silogi, PC) Karr'+'adi
Distt. T€hri Garhwal. Uttaranchal

Applicant
{By Adrrocate: Ms. Seem.a for Mrs. Rani Chhabra}

Versus

1 Govt. of krdia
Ministry of Finasce
Througb its Becretary
Departoeat of Reveorre
Central Board of Extise & Custsas
North Elock, Nesr Delhi

Custous aod Ceatral Exctse
throug! its chi€f C-ommissiofle(
Meerut

Depu{v Coo.mission€tr
Custoas & Ceotral Excise Divisioa
E Block, Nehru Coloay De.hraduo
Uttaraschal

Superiaten.deot
Custofi,s & Central Excise
Rishikesh Raoge
Rishikesh, Uttaranchal

.Reepondeats

{By Adr,iocate: $hri H.K. Gaf,#cnoi}

oRDER(ORAtl

Heard the learned couosel for the partie8 oo RA-?39/2OO4 ia

OA.-2g45/ BOO3. Learned counsel for respoodents has conterrded tl:at

sn verifi.catioa. it has been fous.d tlat ttre applicaot coatisued to be

cngaged by the respondents-Departmerrt aa.d tris services had aot

bees disengaged. At the tis.e of he.rriag before fhis f1ifourral oa

?9.5.2OO4, however, it had beeo iaadver-tentl;r stated by the

respondmts that as afld wheo. the necesitv afises' thery will reengage

the agplicant. In view' of fis discreparncT, learrred couosel fw

responderrts states that he has no objectioa if the RA' is slls$'ed-
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2. . J 
have coneid€red t!.e cooteo.tioos raised by the learaed counsel

for the parties. Siace tfre correct positioa has o,ot beeo iafors,ed to
tle Tribunal oa the date of the disposal of t-he oll, it would be in the

iaterest of justice ttrat tle RA is allmnred aad the rfA be restored to its
otigjnal aum.ber for de oo\ro heariag of ttre case. I order accsrdingly.

3. List OA-2945120O3 for fiaal arguo,eots oo 14.4.2O0S.
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